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IN THE CENTRAL ADMINISTRATIVE TRIBUNA; ¢ HYDERABAD BENCH

AT HYDERABAD

Between t-

1, M,.Satyam

2.

Counsel for the Applicants

p,vV,Prasad

. sADplicants
And

The Chief of Naval Staff,
Naval Headquarters, M/o Defence,
New Delhi.

The Flag Officer Commandlng-in-Chief,
Eastern Naval Ccmmand, Visakhapatnam,

The Admiral Superintendent,
Naval Dockyard, Visakhapatnam.

The Secretary,
M/o Defence, Govt, of India,
New Delhi,

(R-4 impleaded as per the court order
dt.17.2.2000 in MA 127/2000).

! .« aRespondents

shri s,Lakshma Reddy

-

Counsel for the Respondents shri v.Rajeshwar Rao, Addl.CGSC

CORAM:

THE HON'BLE JUSTICE SHRI D.H.NASIR : VICE~CHAIRMAN

THE HON'BLE SHRI R,RANGARAJAN : 3 MEMBER (A)

(order per Hon'ble shri R.Rangarajan, Member (A)>
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(Order per Hon'ble sShri R.Rangarajan, Member (A} ).
Heard Sri S.Lakshma Reddy, learned counsel for the applicant

and Sri V,Rajeshwar Rao,'learned standing counsel for the Respondents,

2. The applicant in this O0,A. earlier filed OA 1181/94 which
was disposed of on 28,7,1997 (Annexure A-V page-14 to the CA). In
that 0.A. he prayed for-a declaration that the action of Respone-
dent No.1 in issuing the impugned proceedings No,10417/R.D./PERS=-
6/257/D (R&D) dated 28,1,1986 and consequential letter issued by
Resp-ndent No.2 dated 17,3,1986 encadering 33 Group 'A' posts
with Respondent No.,3 and alsd subsequent encadering of additional
posts of Group=-A Scientific Officers borne in Indian Navy with
the DRDO as totally illegal, without jurisdiction, ultravires of
powers of Respondent No.l and contrary to the statutory rales
framed under S,R.0.27 dated 31.12.1979 and also S,R.0.8 dated
13,1,1979 and for a conseQuentiél direction to the respondents to
£i1l up all the posts of Sr.S.,0.Gr-I and Principal Scientific
Officer as per the statutory rules framed under S.R.0,27 and for
a further direction to promote the applicants to Sr,Scientific
Officer Gr=I with ali consequntial benefits such as arrears of

pay, seniority etc..,.

3. That O,A. was disposed of with the following direction -

ng, ' The applicants should be considered for promotion
against the vacant posts of Sr.SO GreI available as on
date under the control of Naval Dockyard in accordance
with the S.R.0.27 dated 31,12,79, If they are found
eligible, they should be promoted within a period of

four monthg from today.
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9. The learned counsel for the applicants submi tted
that they should be considered for promotion from the

date of occurrence of vacancy of Sr.Scientific Qfficer
Gr-I or atleast from the date the O.A.was filed as the
applicants are waiting for poromotion for a long time

and the respondents have not taken any action in this
connection so far, But this request cannot be considered
at this juncture by this Bench as there are no material
available both in the affidavit as well as in the reply

to come to a definite conclusion, Howevei, the applicants
may submit a detailed represéntation for pre-poning of
their promotions from an early date as reQuested by them
as above and if such a request is received, the respondents

should consider the same in accordance withflaw.?
4, The applicant No.l submitted his representation dt.28,8,1997
(Annexure~VI page=19 to the DQA) and second applicant submitted
his representation on the same date énclosed at page-21 to the OA.
Those two representations are still ﬁé be disposed of. In the
meantime the applicant was promoted as Sr,Scientific Officer Gr,I
with effect from 28,8,1998. The applicants submit that they
have not beén promoted with effect from the date of filing of the
earlier OA i.e. OA 1181/94 or with effect from the date of occurence
of the vacancies. Hence this 0.A. is filed to declare thg action
of the respondents in not considering and granting the promotion
with effect from the dates they have become eligible for promotion
after completion of 8 years of regulér service agai@é} the vacant
posts that were available in the respective panel year and grénting
cromotion through the impugned order No.CP(G) /4027 dated 28,8,1998
with effect from the date of issue of the order &s totally illegal
and violative of articles 14 and 16 of the constitution of India
and cpnsequently direct the respondénts to consider and promote
the applicants herein with effect from the dates they have become

eligible i.e, from 27.8,1992 in respect of the first applicant
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and from 12,7,1994 in respect of the second avnplicant with all
consequential benefits such as seniority, increments, pay fixation

and arrears of pay etc..

i

o .
5. The directions issued in QA 1181/94L3xtracted above, As

no reply is given to the applicants, it is not known whether the
representations oflthe applicants disposed of as per the para-8

of the judgement in OA 1181/94 by the respondents, Learned counsel,
for the applicant submits that the very fact that the applicants
have not been -given the promofion asISr.Scientific Officer Gr.I
with effect from the date.of occurence of the vacancies or with
effect from the date of the'filing of the earlier 0A, he took it

as rejected. The Respondents should'clearly state as to why the

not

applicants are/eligible for promotion with effect f£rom the dates

indicated above,

6, " In that view we feel ghat the 6.A. can be disposed of at
this juncture to dispose of the representations referred to above
indicating as to why their promotions:as Sr.écientifiq Officer-
with effect from the date of occurence of the vacancies or from
the date of filing of the earlier C.A, cannot be given to them,
Respondents should reply them suitably with full details within

two weeks from the date of receivt of a copy of this order.

7 0.A,ordered accordingly. No order as to costs,
cgaﬂw&
(R. RANGARAJAN) (D H.NASIR)
Member (A) Vice=Chairman
Py
-
Dateds 4th_July, 2000, Mo
Dictated in Open court, _/E")-ua

avl/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH
AT HYDERABAD

MA {716/2000 _in OA_828/99

DATE OF ORDER_3 _4,9.2000

Between g=-

1. The Chief of Naval Staff,
Naval Headquarters,
M/o Defence, New Delhi,

2, The Flag Officer Commanding=in=Chief,
Easterrni Naval Command, Visakhapatnam,

3. The Admiral superintendent,
Naval Dockyard, Visakhpatnam,

4, The Secretary,
M/o Defence,
Govt., of India, New Delhi,

«ssADplicants/Respondents

And
1, M.Satyam
2. P,V,Prasad

.seRespondents/Applicants

Counsel for the Applicants t shri v,Rajeshwar Rao, Addl,.CGSC

Counsel for the Respondents 3 Shri s,Laxma Reddy

CORAM:

THE HON'BLE SHRI R,RANGARAJAN H MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR ] MEMBER (J)

(order per Hon'ble Shri R,Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) )e

Heard Sri V,Rajeshwar Rao, learned standing counsel for the
applicanta.@NSne for the Respondents. The Respondents not present

even when the matter came up for consideration on 31,8,2000,

2, In this M.A. the applicants requests for extention of time by
six months., The judgement should be é§§§lied with on or before

31,10,2000, M,A.disposed of, No order as to costs,

d\J¥\__,;L__,,—1%f,,

{R.RANGARAJAN)
Member (A)
3
A
k| Dated: 4th_september, 2000 :
A Dictated in Open Court, ée,

avl/
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A :

THE HON'BLE ;f.rR.R.RA:r;ARAJm:
7 i MBE R(PD MY, )
¢ CogE HOW'BIEIR.B.S. JAT PARAMESHWAR
/'" . MEMBER(JUD L.‘)

pars OF ORER _ L

1. -

- TN
oa,Mo. 2] j‘
MITED 2~ D N"‘:..QIM D IRE T IONS

TO COSTS

NO ORDER AS

Q@}\"W WM)

g smaAs afesn
Central Administrative Tritunal
a9 | DESPAYCH

-8 SEP 2D

truwrgmmde |
HYDERABAD BENCH

’ '

~

LR A Ay S -




